( OPEN GUURT)

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD

Dated: Allahabad, the 19th day of December, 2000
Coram: Hon'ble Mr. Justicé R.R.K, Trivedi, VC
Hon'ple Mr. S. Dayé}l, A.M.

Original Applicatign No., 473 of 1963

Smt. Poseline Paul (w1111¥m),
w/ o Dilip Peter Paul,
r/o 117-B, Teachers Quarters,
Northern Railway,
Hospital Road, Tundla (Fefozabad).

s v e e e R R
(By Advocate Sri K.K, Mishra )

Versus

1. Union of India, through
Generl A{nager (P), Mihistry ofRailways,

Northern Rsilway, Bargda House,
New Delhi.

5. Divisional Railway Manager,
Northern Reilway,
All ahabead.

3. Senior Divisional PerSonnel Officer,
Northern Railway, Allghabad.

4. Divisional Personnel Qfficer,
Northe Rgilway, ;a]_ljhabad.

5. D.P. Shukla, Primcipa
Northern Railway Inter College,
Tundl a.

6. O.P.Shama, Asstt. Teacher,
Northern Railway Inter College,
Tundl a.

( By Agvocate Sri T.N. Koal )

s

. . .« Bespondents.




OA 473/93

(By Hon'ble Mr, Justice R R, K. Trivedi, wC)

By this applica
Adninistrative {Tribun

ion under section 19 of the
5) Act, 1985, the applilcant

has prayed for a directidn to the Respondents to regularise

her services as T.G.T. (Trained Graduate Teacher) (Science

and Biology) from Novemb I, 1987 and to pay salary for

IGT for the entire period, in question, Consequential

benefits h%ve also been aimed.

2. I‘ng facts, in sh rt, giving rise to this

|
Application are that the gpplicant Smt. Poseline| pPaul
(William) w‘ S selected b Railway Recruitment Board

for appointment as Assists

nt Teacher in Primary S$ection.

The appointment order in avour of the applicant|was

issued on 2%.2. 1984 (Anneyure A-5 +o the C.A ) ang

she was'rethired to join Northern Railway Intdr College,

Tundl a, Thﬁ applicant, h
T Whow_
@s Sri K.K. Singhal/was s

ever, was not allowed to join
rving on the post as a substitute

teacher, ha obtained intefim order from Hon'ple High

Court and wals allowed to continue. By the order dated

23rd March, 984, Respondent No.2 directed to down grade

on€ post. of sistant Teacher in the Inter College and

accommodate the applicant - assistant Teacher in |Science
|

& Maths, Thé applicant, thus, joined on 28th March, 1984

as AssistantTeacher in the rade of Rs.330- 560 (though
the grade for the post was $.440- 750/~). The applicant
continued to lserve on the post till 8+th June, 1992, when
she was askedi to discharge duties as Primary teacher and
one Sri Govin‘ Ran Yadav joined in place of the applicant
in Inter CollJége by transfeﬂ on his own request. The
dpplicant has, thus, claimed for her regul arisation as
TGT teacher on the basis of |services rendered by her on

the down graded post. The learned counsel for the
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applicant has Submitted|that by the order dated
26.12.99 (Annexure No. 4

teachers in the IGT grad

25 to the C. A ) the sub stitute

———

€ have been regul arised,

though the c¢laim of the|lpplicant was ignored,

—-

- We haye carefully considered the submission

of the leamed counsel fior the appl icant, However,

wWe are not satisfied thaf

any direction, as Claimed,
may be given to the Respandents for regul arising the

applicant as TGT teacher,| I is not disputed that

the applicant was duly selected as Assistant Teg
for Prima Section. Ag

cher
she could not join in the

Primary Se ion, on account of interim order passed
by the Hon'ble High Court, she was accommodated by
down grading TGT post, which continued for some time,

But, the épplicant cannot dispute her selection f

or
regular appointment in Primary Section, wmf‘ She
has not raised any objectibn against 3 YV\
J\ v\' WA’\V\

%hni-c:b order dated 8th June; 1992/ /\she has been asked

to serve in rimary Section. Learned counse] for| the

applicant ha chall enged tlL Tegularisation of R pondent

round that he was a substitute teacher and
\/’\ \e",e.)v\ |

he haskprefe{:ed for regul drisation against ‘the provisions

con tained in the rules. wel are not convinced wWith the

submissions of the learned|counsel for the applicant-

firstly the pplicant belon jed to different class altogether

on the basis of her selectién to different cadre,

appears that he Respondent| |No. 6 joined initially «
Assistant Tea her in TGT gr

de, though in the pay=-Scale

of Rs.330- 5 sWhichwas enhanced by an order dateq
6th April, 1%3 to Rs.440- 760/ - by D.R.M. The order
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has been fileq as Annexuge No, 412 to the 0 A |The

f letter algo Shows that the dppointments Were on| ad hoc

and temporary basis, T Y have been regul ariseq under

the Courtts order dated -2.1984, as mentioned |in the

order dateq 26.12.1999 ( Reéxure No.A-25 to the Q. A, ),
Thus, ther is nothing ¢ noﬁ in the case of the
applicant ang the Respondent no.g in respect of the
selection for g pérticular cadre, The leamed counse]
for the dpplicant has not placed before ys any rule,
On Which basis the applicant, though Selected for

Primary sec ion, may be ¢

Msidered for regularisation

as TGT teachpr in the Intel Sections,

vﬁ' 4, The iearned Counsel| for the dpplicant submitted

that in any qiew of the matter, the dpplicant shoul g

have been paﬂd full salary |&s IGT Teacher fram 1987 to

1992, From ﬂecords it appgars that the applicant was

ldering higher Teésponsibilities

by an order dated 16th July/| 1995 {Annexure No. 421 to

|
the O.A.). The dpplicant hak not Shown any grievance

against this order, The order has not been Challenged

S. Under the Circumstanges, no relief can be given
|

by this Tribunkl. However, the applicant has filed

order dated l6th July, 1992¢¢ *

reprqﬁgntatlon, clamning
tation is; filed it may be

rdance with law. uATh.s ”Fk?f“
W\'\/\/\-LJ\/\\“\{L)Q\ r*? lt\_(/) C'\’C';(% 4

any representation against t

she is advised 0 file a fres
the salary and if the represe
_Considered and eécided in acc
U= WAt 4 "F"*@'m“‘ A Aol r‘j\
6. buhgect to the afores id, this Application jisg
disposed, Ther% will be no orHer as to costs,

Ql// e 3

AJd, _ V. C.

Nath/




